F
SLP(Crl.)No. 3132 OF 2001

| TEM No. 35 Court No. 6 SECTI ON 11
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 3132/2001

(From the judgenent and order dated 24/05/2001 in CRLR 544/93
of The H GH COURT OF GAUHATI)

NABI N CHANDRA SAI KIA @ JI BAN BANI A & ANR Petitioner (s)
VERSUS
STATE OF ASSAM Respondent (s)

( Wth Appln(s). for stay and suspension of sentence and
i mpl eadi ng party )

Date : 22/03/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE MR JUSTI CE B. N. AGRAVWAL

For Petitioner (s)
M . Arunabh Choudhary, Adv. f or
Ms Mani k Kar anj awal a, Adv.

For Respondent (s)
M. V. K. Sidharthan, Adv. ,
M. Asha G Nair, Adv.,
Ms. Kri shna Sarnm, Adv. f or
M s. Cor porate Law G oup
UPON hearing counsel the Court nmade the foll ow ng

ORDER
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Learned counsel for the petitioners states that the
petitioners have settled the matter with the injured w tness
out side the Court.
St and over for four weeks for production of
necessary docunments with Vakal at nama of injured wtness.
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(Vijay Kumar Sharma) (K. K. Chadha)
Court Master Court Master



